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ACT No. XIIT or 1916.

[PASSED BY THE INDIAN LEGISLATIVE COUNOIL]

(Reaewed the assent Qf the Governor General on t]re 28%
o September, 1916) ‘

An Act to amend certain ‘enactments. S
HEREAS it is expedient that certain formal
Y amendments should be made in the enactments
ecified in the Schedule ; It is hereby enacted a8
follows :— -

1. This Act may be ca,lled the Amendmg Act
1916.

9. The enactments speclﬁed in- the Schedule
are hereby amended to the extent and in the manner
mentloned in the fourth column thereof

THE SCHEDULE,

4
“AMENDMENTS, )
(See section 2.) o
1 3 ] 4
Year.| No. Short title. - Amendmente.
1873 V | The Government Savings| In section 3, for the defini-

tion of “miunor’’ the
following shall be substi-
_ tuted, nawely :—

Banks Act, 1873.

- : ¢« Miner "’ means & porson
: who is mot deemed to-
bave. attained hisg®major-
ity ander the Indiam
Majority. Aet, 1875 -

f . THE SCHEDULE




OF 1916.] Amending, ; BY N
THE SCHEDULE, - . R
AMENDMENTS,
“(See section 2.) g
‘;1 2 3 4

Year. No. Short title. - Amendments, .
1894 VIII | The Indian Tariff . Act, | n section 7, sube-section .

] : 1894, ‘ (1), for the words “ Third

' B Schedule,” the words

. T “Becond Schedule ” ‘ghal}

: be substituted. :

‘1898 'V | The Codé*""'\, of Criminal | In geotion 4, clause (7), the

s Procedure, 1898. : word “and” whore it

: occurs betweon -the word-

i “ Madras ” and the word

“Bombay " . shall _be

-omitted, and for the

words “the High Qourt

T of Judicature for the

North-Western Provin-

~ ces,” the words Allahe-

bad and I'atna ” ghall be

substituted.
In the proviso to section .
178, after the figures
“1861,” the words -and

ares “or gection 107
of the Government of -
India Act, 1915 sha)l
be inserted. o
1 sections 194, sub-gection
(1), 266 and 267, after
“the figures * 1861, the
words and figures “ op
the Government of Indis
Act, 1915 ” shall be in-
serted, in  section

and
286, the words “orto he
shall  be.

established ”
omitted,

In section: 6565, for the O
words and figures “ 15 of . ‘ |
the Indian. High Courty : j
Act, 1861,” the words : R
and figures “107 of the o
Government of Indj, Act, ,
1916 shall be substi. : ;
tuted, ' B

1
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Aménding‘. ' [ACT X[IT; '

THE SCHEDULE.

AMENDMENTS.

(Sée section 82.)

3

«

Short tifle. : . _Amendments;

-
"IT | The Indian Stamp Aet, | In section 2, clause (8),
1899. . ) sub-clause (a), after the
words “ St, George,” the
words “the’ Presidency
of  Fort  Willinm ip
Bengal ” shall be inserted
and - for the word
“ Bengal,”  the wards
“Bihar  and . Oyisg
shall be substituted, -

In section 57, sub-section
(1) after clause (8), the
following shal] be insert-
od, namely;— )

“b8) if it aviges in
the territories for
the time - being
administered ‘by the
Lieutenant-G‘overnor-
‘of Bihar and Origga
~to the High Court
of J udioature gt
Patna” 7] )

V | The Code'of Civil Proce~ | In sections 111, 116, 122,

dure, 1908, 126, 129 ang 130, after
: | the figures “1861,” the
words ~and figurey “ op
the Government, of India
Act, 1915,” shall bo jne
serted. ) -

In section 193, sub-section..
(1), for the words: « each
of the towns of Caleutta,
Madras, Bombay, - Allaha-
bad, *" - Lahore  and
Rangoon,” the followin
shall "~ be substituted,
namely : e _

“the town whi \1)
usual place of sitting
of each of the High
Courts and "Chief
Courts referred to

in section 122,

THE _SCHEDULE




oF 1916.]

 Amending. 5%
THE SCHEDULE.

AMENDMENTS,

(See section 2.)

- Short title. Amendinents.

1914

VIIT

The Code of Civil Proce- | In section 126 for the

dure, 1908—-concld, words and figures - sec~

-1 tion 15 of that -Act,” the

v words and £gures ¢ the

g proviso to  section’ 107

of the latter Aot™ shall

be substituted ; and for

the - word . “* sanction

“wherover it occurs in the.

said section, the ~word

“approval ” ghall  be
substituted.

In section ‘130, for the
words “ of that Aect,” the
words and figures “*or
_section 107, respectively,
of those Acts ” shall b
substituted. - :

The Indian Motor Vehiclos | In section 15, forthe word
Act, 1914, “ thereunder,” the words

: . and figwes “by the

| Local Government under
section 11" shall he

substituted.
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